
NATIONAL COMPA LAW TRTBUNAL
MUMBAI BENCH- MUMBAI

c.S.A. No. 387 /lMAHl/2ot7

CORAM Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATIENDENCE.CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPAI.IY LAW TRIBUNAL ON 06.12.2017

NAME oFTHE PARTIES: M/s. Daljita Financial & Technical Services R.t. Ltd.

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 230 to 232 ofthe Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE

COMMON ORDER

csA 381/230-23zNCLTMB/MAH/2017
csA 387/230-23rNCLT/MB/MAlv2017

(Jn the amendment sought to the Order already passed for holding meeting

on 1ti.12.2017 for change o[ shareholde'rs meeting date from lU 12 2017 to 12'1 2{)18

!!ith further direction to issue notice to the credikrrs as rvcll as Regulatorv Authoritv

as mentioned under sec 230 of Comp.-rnies Act,2013 and to comPly \rith the

remaining of tht'orcler alrendv Passed, accordilglv, this Bench hereby allorled thc

sd/-
V. NALLASENAPATHY
\lcmhcr (fc(hnical)

\. _.

isd/-
8.5.V. PRAKASH KUNIAR

ivlember (Judicial)

amendment aPPlication.


